
BEFORE  

HON’BLE MR. JUSTICE S.R. SEN 

CRP. No. 48 of 2013 
 
  

19.05.2014 
 
  Heard Ms. R. Paul, learned counsel for the petitioner who 

submits that the leading counsel, Mr. K. Paul is out of station, 

and prays for 2(two) weeks’ time. 

  None has appeared for the respondents. 

  List this matter after 2(two) weeks for hearing. 

 

 

 

                                                                                         

                                                                                         JUDGE 

 

D. Nary 

 



BEFORE  

HON’BLE MR. JUSTICE S.R. SEN 

W.P (CRL) No. 8 of 2013 
 
  

19.05.2014 
 
  Heard Ms. S.G. Momin, learned counsel for the petitioner 

who submits that, during police custody, accused Atfur Rahman 

Azad was tortured in connection with Phulbari P.S. Case No. 51(9) 

2013 u/s 365/34 IPC.  

  The learned counsel also submits that, the accused has 

been taken on custody on 15.09.2013 and during that period he 

has been tortured by the police as a result, he has suffered 

physical injury, and for which he was entitled for compensation. 

  On the other hand, the learned State counsel, Mr. K.P. 

Bhattacharjee submits that, there was no torture on the accused 

named above during the said period of custody, and also filed an 

affidavit denying the allegation. 

  After considering the submissions advanced by the 

learned counsel for the parties, I am of the considered view that 

the matter cannot be decided just merely on the 

versions/submissions of the learned counsel. Hence, the enquiry 

is required.  

  Therefore, the learned District and Sessions Judge, Tura 

is directed to cause the enquiry to find the fact whether there was 

any torture on the accused, and if so, to what extent. The District 

and Sessions Judge is also directed to complete the enquiry within 

3(three) months from the date of receipt of this order after 

examining the witnesses and the documents. 

  Registry is directed to communicate this order to the 

learned District and Sessions Judge, Tura. 

  Accordingly, list this matter after 3(three) months. 

 

 

 

 

                                                                                          JUDGE 

 

D. Nary 



 

 


